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NOl'ICE

Tn continuation of earlier Ntttice dalcd 19.06.2019. it is hcrcbl

notificd lhat consequcnt upon amendmenls in Rajasthan lligh (lourt

Principal Scat Aclvocatcs' Chambcrs (Allotment & occupancl) Rules'-

2019 (hcreinatier 'thc llulcs'). the lirst dalc of subtlrission ol'

applications b1 hand post lirr allottncrrt ofChambers in ncu lligh Court

Building at .lhalarnand. Jodhpur has becn crtcnded lill (l-s:(X) p'rn' on

31.07.20r9.

Anrended llLrlcs tilir'e been notiiicd and trploailed on thc ofllcial

rvcbsitc ofRaiasthan Ili-qh Coun (! \a\ hqrai.liqll).

As pcr amcttclcd Rules. (latcgor)-l L'hatrbers xrc 1() b' allotled olll)

to Dciignatctl Sen ior Ad\ ocates. therclirrc. applications li)r aliotnlcnt of
t-lharrrbcrs of Categorl I arc invited liom thosc Dcsignatcd scnior

Advocates only u'ho arc N{embers ol'Rajirstllalr IIigh (loLLrl Ad\ocates'

Association or Raiasthan High Courl I a\!)crs' Association \\'ho

rcgulariy practicc in Raiasthan lligh Coufi at lodhpur ttnd tesidc in

Jotlhpur.

lhe Advocatcs other lhan Dcsignated Senior Ad\ocales uho harc

submittcd applications tbr allotnrent ol' Chanlbers ol' Catcgor] -l' are

rctluirr:d lo subntit liesh application Ihcir l)'rrrrnd Drali l'a1 Ordcr

0ttachcd uith prcrious ltpplicatit)ns sublllittcd lor allotlllcnr ol'

Chambers oi iiategorl-1 uoLrld be considcrcd lirr thc licsh

applications.

It is to claril lhat allolrllent ol'Chantbcts ol (latcgo[-1 dnd

Catcgorl-2 in nen Itigh Clourt Iluilding at lhalatrtrtrrl lodhpur shall be

n,udi i, rarlr, and condirions of aurendeil l{ulcs therelirrc' thc

Dcsignaterl Serlior AdYocatcsiAdvocales. rrho arc eligiblc lbr allotnrent

niCior',t.r, ol'Catctory- I & 2. may srrbmit appiication dull-lillcd in

th. 6ps.(1il'!J lonn-\ & B resnL'li\(l) in th'' "lliuc ol Rcpi\lrar

t 'rnerll. R..ir.rh.,n lli:h C,rrrrl. l('dlrnLrr'

It is to lilrthcr claril.r that those l)csignated Scnior Ad\ocalc(s) and

ol hcr Advocirlc(s ) are nlrr rccluircd to subrnil iicsh application $hlr harc

af..',,Atl ,l.,Ur',;,ia,f thc application 1'or allotrncnt trl (lhurnber ':rl such

C'atcgorl lirr uhich they arc cligiblc as pcr amendccl Rtrles

It rral bc nolcd Ihill the applications rrllich are li)ulld incornpl'ltc

und u, i|ithuut rcquisitc tlocrinrcnts shall bc lidbl' lo he r'icclcd

,. iif,l,lLu "ut 
nolicc and the l{cgistr) shall not be rcsforrsiblc li)r an)

Postal delal' 
Br' ordcr

-sd-

I(cgistrar (icncral

Rajasthan Iligh Court,
JodhPur


